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BEFOR.E TIIE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PT'NE

APPEAL NO.34 OF 2O2O

Tanaji Balasaheb Gambhire ...Appellant

Versus

Chief Secretary, Golt. of Maharashtra & Ors. ... Respondents

AFFIDAVIT IN REPLY TO THE CAPTIONED APPEAL ON

BEHALF OF RESPONDENT NO. 10

I, Atul Jaiprakash Goel, the Director, of Goel Ganga Heights h/t.

Ltd. (Previously known as Goel Ganga India Pvt. Ltd), having my

office address at San Mahu Complex, 3'd floor, Opposite Poona

Club, Pune - 411001, do solemnly state on oath and affirm as

under:-

1. I am the Authorised Signatory of Respondent No. 10, N{/s. Goel

Ganga India Private Limited, which is now demerg ed into inter alia

the resulting company Goel Ganga Heights Pvt. Ltd., having my

ofilice address as mentioned above. I have gone through the

captioned Appeal and the documents filed along with the captioned

Appeal by the Appellant. I am familiar with the facts of the case

from office records available with Respondent No. 10 and I am
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competent to depose to the lacts in this Aftldavit-in-Reply (the

"Reply").

2. I am filing the Reply for the purpose of opposing the Appeal and

opposing the grant of any relief(s) as prayed for by the Appellant

against this Respondent No. 10. I crave leave of this Hon'ble

Tribunal to file further affrdavits(s), if ckcumstances so warrant.

3. At the outset, I deny all allegations, contentions, and submissions

made in the Appeal, which are contrary to or inconsistent with what

is stated in the Reply. Further, I oppose the reliefs prayed for in the

Appeal against Respondent No.10. None of the allegations,

contentions, or submissions in the Appeal which have not been

specilically dealt with or denied by me, should be deemed to be

admitted for want of specific traverse. Each ground, contention,

averment, and/or pleading which is being taken by this Respondent

No. l0 are without prejudice to each other and are to be read

independently of each other.

BRIEF BACKGROUND:

4. Respondent No. l0 is a company primarily engaged in the business

of construction and development of real estate busrness.
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Respondent No. 10, i.e., IWs. Goel Ganga India Private Limited as
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arraigned herein, was the owner ofplot admeasuring 41,000 square

meters at Survey No. 2212, Yilage Kharadi, Pune, Taluka Haveli,

District Pune ("said plot"). lvls. Goel Ganga India Private Limited

decided to reorganize and segregate various commercial projects of

the said company. On 3'd June 2025, lvfls. Goel Ganga India Private

Limited was demerged under the provisions of the Companies Act,

2013 into separate entities, one of them being the present

Respondent No. 10, Goel Ganga Heights Private Limited.

5. The Appellant, by way of the present Appeal, is inter olia

challenging the Environment Clearance dated 3 I s March 2020

("Impugned EC") granted to Respondent No. 10 for the project

'Ganga Altus' situated at Survey No. 2212, Plot-Bl, Yilage

Kharadi, Pune, Taluka Haveli, District Pune ("said Project").

PRELIMINARY OBJECTIONS:

Barred by Limilalion

6. I say that the captioned Appeal is barred by limitation. The

Appellant has filed the captioned Appeal under Section 16 of the

National Green Tribunal Act, 2010 ("NGTAct") which specifically

prohibits the entertainment of any appeal under Section 16 that is

filed beyond a period of thirty (30) days. Further, the proviso of

.!+.,1

fif'ttlt

780



Section l6 of the NGTAct provides that an appeal may be allowed

to be filed after the period of thirty (30) days for a further period

not exceeding sixty (60) days only if sufficient cause is shown by

the Appellant from being prevented from filing it within thifty (30)

davs.

7. I say that the limitation period for invoking the appellate

jurisdiction of the Hon'ble Tribunal is, therefore, only thrty (30)

days from the date on which the order or decision or direction or

determination is communicated to the Appellant and is extendable

to a further period of sixty (60) days only if the Appellant is able to

prove that the Appellant was prevented by suffrcient cause from

filing the appeal.

8. In the present case, the Impugned Environment Clearance was

issued on 3l't March 2020 ("Impugned EC"), and the captioned

Appeal was filed only on 30th July 2020. The Appellant has also

filed an Interim Application along with the captioned Appeal

seeking condonation of delay for filing the captioned Appeal

beyond the limitation period wherein the Appellant has admitted

that there is delay in filing the present Appeal due to the coronavirus

pandemic. Therefore, by the Appellant's own admission, the
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captioned Appeal has been filed beyond the period of limitation. On

24r May 202l,this Hon'ble Tribunal considered the appeal without

deciding the IA for delay condonation filed by the Appellant. On 4th

May 2022, this Hon'ble Tribunal passed Judgment and Order

erroneously allowing the present Appeal and imposing an

exorbitant penalty of Rs. 15 Crore on Respondent No. 10. On 2l't

March 2025, the Hon'ble Supreme Court in Civil Appeal No. 2771

of 2025 set aside the Judgment and Order dated 4ft May 2022

passed by this Hon'ble Tribunal and restored the present Appeal to

the file of this Hon'ble Tribunal. Therefore, the IA for condonation

of delay filed by the Appellant ought to be decided before going

into the merits of the matter and the Appeal ought to be dismissed

as barred by limitation.

Jurisdiction of NGT conJ'ined lo Acts mentioned in Schedule-I

9. Respondent No. 10 submits that the Appellant has sought to raise

several baseless allegations regarding violation of Development

Control Regulations ("DCR"), violation of the non-agricultural

permission granted to Respondent No. 10, violation of orders

passed by Civil Court. The Appellant has also alleged that there is

discrepancies in the area statement of the subject project and

attributed it to the present Respondent No. 10. It is submitted that
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this Hon'ble Tribunal ought not to entertain any ofthese allegations

as it does not fall under the ambit of this Hon'ble National Green

Tribunal ('NGT'). It is well-settled principle of law that the NGT

being a creation of the National Green Tribunal Act, 2010 ("NGT

Act") is bound by the same. The NGT Act, more particularly,

Schedule-I of the NGTAct, lists the acts with respect to which the

Hon'ble NGT has jurisdiction. It is pertinent to note that the

aforesaid allegations made by the Appellant do not fall within the

ambit of Schedule-I of the NGT Act. Therefore, this Hon'ble

Tribunal ought not to entertain the present Appeal as the Appellant

should have approached an appropriate forum for agitating the

alleged issued raised in the present Appeal. On this ground alone,

the Appeal ought to be dismissed

Plurality of Remedies

l0.The present Appeal is contrary to the provisions of Rule 14 of the

NGT (Practice and Procedure) Rules, 2011 ("NGT Rules") which

provides that an Appeal filed before this Hon'ble Tribunal shall be

based upon a single cause of action and may seek more than one

relief only in the event that such reliefs are consequential to each

one another in relation to that single cause ofaction. Rule 14 of the

NGT Rules is reproduced hereinbelow for ease ofreference:
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"14. Plural remedies - An application or appeal, as the case

may be, shall be based upon a single cause of action and may

seek one or more reliefprovided that they are consequential to

one another."

11.A bare perusal of the captioned Appeal clearly reveals that the

Appellant has pleaded multiple causes of action such as alleged

violation of the impugned EC, allegedly not obtaining Consent to

Establish from Maharashtra Pollution Control Board ('MPCB),

allegations of negligence against the govemment offrcers, etc., all

of which are distinct and plural causes of action which would give

rise to different and distinct remedies under the relevant law in each

case, in the event there existed any veracity in such contentions. The

reliefs sought by the Appellant through the present Appeal are based

on multiple causes of action which is clearly impermissible under

the NGT Act and the rules framed thereunder. This Hon'ble

Tribunal in various judgments has consistently held that any Appeal

or Application, based on multiple causes of action is not

maintainable before this Hon'ble Tribunal in view of the operation

of Rule 14 of the NGT Rules. Therefore, the present Appeal ought

to be dismissed on this ground.
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No locus standi lo Jile the captioned Appeal

l2.Respondent No. l0 submits that this Hon'ble Tribunal ought not to

entertain the captioned Appeal as it is devoid of locus standi

necessary to invoke the jurisdiction of this Hon'ble Tribunal. The

Appellant does not reside an).r,vhere close to the project site as is

evident from the cause title of the captioned Appeal.

13.It is a well-settled principle of law that a stranger cannot be

permitted to interfere in any proceedings unless he satisfies the

Court/ Tribunal that he is an affected and/ or aggrieved party.

Section 16 of the NGT Act starts with the opening words "Any

person aggrieved by..." can approach this Hon'ble Tribunal

invoking its appellate jurisdiction. A bare perusal of the captioned

Appeal w'ould show that the Appellant is not an "aggrieved person'

for the purpose of Section 16 ofthe NGT Act nor has the Appellant

given any cogent reasons to substantiate that the Appellant is an

aggrieved person.

14.It is also pertinent to note that the Appellant being disgruntled after

having partially lost a consumer case against the present

Respondent No. 10, has been continuously filing false cases relating

c
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to technical environment norms against Respondent No. 10 by
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misrepresenting facts. The present ii is another in line ofmany. The

motives, methods, and means employed by the Appellant are highly

questionable and require thorough inquiry and investigation as the

present Appeal is a clear case of malafide abuse of process.

ON MERITS:

Environmenl Clearance oblained in accordance with law

l5.In the year 2008-2009, Respondent No. 10 purchased ofplot ofland

admeasuring 41,000 square meters at Survey No. 22/2, Yillage

Kharadi, Pune, Taluka Haveli, District Pune ("said plot"). Initially,

Respondent No. l0 decided to construct a "Hotel and Offrce

Building" project on the same. On l9s September 2008,

Respondent No. 10 was granted an Environment Clearance ("EC")

for a plot area of 20,072 sq. mts. with BUA of 38,586 sq. mts.

Howeveq with passage of time, the Respondent No. l0 decided not

to implement the " Hotel and Office Building!' project and thus, the

project as it stood was abandoned.

l6.On 22nd March 201I which was thereafter amended on 276 July

2011, Respondent No. 10 sought subdivision of the original plot

into Plot-A (11,431.54 sq. mts.) and Plot-B (18,427.87 sq. mts.)

under the "Rules for Sub-division land & layout" of the
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Development Control Rules for Pune Municipal Corporation

('PMC') with two public roads of 30 mts. and 45 mts. cut out from

the original plot. Accordingly, the original plot was divided into Plot

A, Plot B, 30 meters DP Road, 45 meters DP Road, in the following

way:

Sr:
No.

Name of subdivided
a rea

Area (in sq.
mtrs.)

I Plot A 11,431 .54
2 Plot B 18,427.87
3 45 meters DP Road 3,576.37
4 30 meters DP Road 7,564.22

Total .il,000.00

l7.Due to DP road admeasuring 30 mtrs. passing through the project

as it stood, the said plot was divided into Plot-A and Plot-B, and

Plot-B was further divided into Plot-B1 and Plot-B2.

PLOT.A- GANGAARCADIA

l8.On 10$ May 2011, on Plot-A, Respondent No. 10 decided to

construct a new Residential Project viz. "Ganga Arcadia". This

project had nothing to do w ith the earlier "Hotel and Office

Building" project, which stood abandoned and unimplemented.

l9.Accordingly, in 2011, Respondent No. l0 applied for a new Layout

Plan, which was duly sanctioned by the Pune Municipal

Y
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Corporation C'PMC") for 1 I,43 l.54 sq. mts. As the total
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construction envisaged for Ganga Arcadia was under 20,000 sq.

mtrs., there was no requirement of obtaining EC for the project as

per the Environment Impact Assessment C'EIA) Notification

2006. Accordingly, the project was accorded the following

permissions enumerated below:

f.su /oz
l(
o St:

No.
Date Particulars

1 21 .09.2011 Layout sanctioned Mde CC/2171/ll in
respect of Plot A.

1 07.05.2012 Layout Sanctioned and Building Permission
No.CCl0374/12 dated 07105/2012 granted by
PMC in res ect of Plot A.

3 06.07.2012 Plinth Check Certificate No. PCC/0369/13
dated 0610'112013 in respect of Building B
situated on Plot A

4 30.07.2013 Layout Sanctioned and Building Permission
No.CC/1 388/13 dated 30107 /2013 granted by
PMC in respect of Building B and C on Plot
A

5 03.09.20 r 3 Plinth Check Certificate No. PCC/0602/13
dated03/0912013 issued by PMC in respect of
Build C on Plot A

6 2 I .08.20 l5 Occupation Certificate in part from PMC
dated 21.08.2015 for build ing B on Plot A

7 06. I 0.201 5 Building Permission No.CCl2080/15 dated
06/1012015 granted by PMC in respect of
Bui B and C on Plot A.

8 Occupation Certificate in part granted from
PMC dated 3 1. 10.2015 for building B on Plot
A which are as per layout sanctioned plan and
building permission No.CC/2080/15 dated
061t0t2015

9 28.06.2017

Rtl

31.10.2015

Part Occupancy Certificate dated 28.06.2017
in respect of Building C on Plot A as per
building permission CC/2080/15 dated
06.10.2015

788



10. Buildings 'B' and 'C' on Plot-A were
completed and handed over to the owners.

20.On 286 June 2017, Respondent No. 10 made further application

vide leiler to PMC for further occupancy certificate of Ganga

Arcadia upon which PMC informed the Respondent No. l0 that the

total BUA had exceeded 20,000 sq. mts. Accordingly, the said

Occupancy Certificate was not granted to Respondent No. 10. Since

then, Respondent No. 10 stopped work on Building 'A'on Plot-A

awaiting required permissions. At this point only excavation haD

been carried out for the said Building 'A . The PMC further granted

full potential layout sanctions dated 22.10.2018 and 30.04.2021 to

Respondent No. l0 with a condition that Respondent No. 10 will

start work after getting EC.

2l.ln 2017, on completion of two out of three buildings, PMC

informed Respondent No. l0 that the 20,000 sq. mts. threshold had

been exhausted, and further constmction could not go on without

an EC. Accordingly, on 01.09.2017, Respondent No. l0 made an

application for grant of EC under the Notification dated 14s March

2017 issued by MoEF&CC.
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22.On 28b December 2017, in the meantime, a check was conducted

by MoEF&CC on Plot-B, and it was found that no construction had

been carried out by the Respondent No. l0 on the said plot. ln fact,

only a temporary shed for site offrce and for watchmen was found

on the plot.

23.On I 16 April 2018, a fresh application was made by Respondent

No. 10 in relation to construction on Plot-A to Respondent No. 3-

SEIAA under the extended scheme for regularization of

constructions vide GoM Guidelines dated 3'd April 2018. Along

with this application, the Respondent No. 10 also filed an

" Ecological damage and economic benefit derived due lo violation

and remediation plan and natural and community resource

augmentation plan" .

24.On 30th January 2022, Respondent No. 10 applied to the MPCB for

Consent to Establish in respect of construction of Ganga Arcadia

Project on Plot-A. Accordingly, on 116 January 2024, MPCB has

issued Consent to Establish for the construction of Ganga Arcadia

Project on PlorA.

25.On l Sth Janu Ny 2023, Respondent No. 3-State Environment Impact

Assessment Authority C'SEIAA) was pleased to grant EC to the
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project of Ganga Arcadia on Plot-A of the said plot subject to terms

and conditions stipulated therein. It is pertinent to note herein that

the project of GangaArcadia has no causal connection to the project

assailed in the present Appeal and the said EC dated 186 January

2023 issued for the project ofGanga Arcadia is not under challenge

in the present Appeal. It is submitted that the Appellant has

attempted to mislead this Hon'ble Tribunal by mixing up the facts

of Ganga Arcadia and Ganga Altus which are two separate projects.

PLOT.BI - GANGAALTUS

26. I say that Respondent No. 10 sought segregation of Plot B into two

parts (hereinafter referred to as 'Plot-B' and 'Plot-Bl'). Once

segregated, Plot-B was sold to a thtd party. The said segregation

was allowed by PMC on 6!h August 2019, in the following manner:

Sr. No. Name of subdivided
area of Plot B

Area (sq.
mts.)

I Plot B I t3.652.4s

2 Plot B 4,77 5.45

Total 18,127.87

27 .On 23'd December 2019, post the above segregation, the

Respondent No. l0 applied for permission for construction on the

above Plot-B I (admeasuring 13,652 sq. 38 mts.) of a residential

project named "Ganga Altus" situated at Survey No. 22/2, Plot-Bl,

(
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Village Kharadi, Pune, Taluka Haveli, District Pune with a total

BUA of 54,822 sq. mts. ("said Project")

o
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28.On 116 February 2020, pursuant to the above approval of the

Layout Plans of said project, "Ganga Altus", Respondent No. l0

made an Application for prior Environment Clearance for the said

project. Hereto annexed and marked as "Exhibit-A" is a copy of

EC Application dated I 16 February 2020.

29.On 7b March 2020, the said project was considered by Respondent

No. 4-State Expert Appraisal Committee-Ill ("SEAC-trI") in its

1066 meeting and after due deliberation, Respondent No. 4 decided

to recommend the said project for grant ofEC to Respondent No.

3- SELAA. Hereto annexed and marked as "Exhibit-B" is a copy of

relevant portion of l60th minutes of meeting of SEAC-III dated 76

March 2020.

30.On 166 March 2020, Respondent No. 3-SEIAA considered the said

project in its l97e meeting and after careful consideration was

pleased to grant impugned Environment Clearance for the said

project ofGanga Altus subject to the terms and conditions stipulated

therein. Hereto annexed and marked as "ErEb!!-C" is a copy of

j:'-" L
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relevant portion of the l97th minutes of meeting of Respondent No.

3-SEIAA dated 166 March 2020.

3 l.On 3 1" March 2020, the Respondent No. 3-SEIAA issued the

Impugned Environment Clearance for the said project of Ganga

Alnrs subject to the terms and conditions stipulated therein. Hereto

annexed and marked as "Exhibit-D" is a copy of Impugned EC

dated 31" March 2020.

32.Thereafter, on 30rh July 2020, the Appellant filed the present Appeal

No. 34 of 2020 challenging the Impugned EC dated 3 1'1 March

2020 granted by Respondent No. 3-SEIAA for the said project of

Ganga Altus situated in Plot-B I out of the said plot. It is pertinent

to note that the Appellant herein has falsely represented facts

relating to Plot-A and has enoneously mixed them up with ftcts of

the Plot-Bl of the said plot. It is submitted that projects "Ganga

Arcadia" and "Ganga Altus" have nothing to do with each other.

\
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33.On 46 April 2020, Respondent No. l0 applied for the Consent to

Establish (CTE) for the construction on Plot Bl. On 2od December

2020, MPCB issued Consent to Establish (CTE) to the Respondent

No. 10 for the same. Hereto annexed and marked as "Exhibit-E" is

793



a copy of Consent to Establish (CTE) dated 2nd December 2020

issued by MPCB for said project on Plot-B1.

34.On 5s April 2021, PMC sanctioned a revised Layout Plan to the

Respondent No. 10 for construction of the said project on Plot-B1.

The Respondent No. 10 was allowed to further use the FAR allowed

on the said plot. However, this permission was granted subject to a

revised EC.
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35.On 24th May 2021, this Hon'ble Tribunal passed an Order in the

present Appeal constinrting a Committee of MoEF&CC, CPCB,

and MPCB ("Joint Committee") to look into the allegations of the

Appellant and suggest a remedial action plan including quantum of

compensation to be recovered in the matter. Pertinently, even

though the Appellant was directed to serve copy of the Appeal on

MOEF&CC, CPCB, SEIAA, SPCB, no notice was issued to

Respondent No. 10.

36.On 3'd December 2021, the Joint Committee constituted in the

present matter submitted its report that inter alia gave a finding that

the Joint Committee did not find any violation in respect to the

Impugned Environmental Clearance dated 3lst March 2020.

However, the Joint Committee gave its report suggesting imposition

Z

794



of a penalty only in relation to construction on Plot-A even though

the same had no causal coffrection to the said project and suggested

that environment compensation ought to be levied on the

Respondent No. 10.

37.It is submitted that there was need for further expansion of the said

project due to change in planning and usage. Accordingly, on 13s

December 2021, Respondent No. 10 made an application for

expansion of Environmental Clearance in respect of proposed

expansion of Ganga Altus project being undertaken on Plot -81

from 54822.15 sq. mtrs. lo 6'1,298.78 sq. mtrs.

38.On 4th May 2022, this Hon'ble Tribunal passed Judgment and Order

wherein this Hon'ble Tribunal erroneously allowed the present

Appeal without even issuing notice to the Respondent No. l0 and

imposed an exorbitant penalty ofRs. 15 Crore on Respondent No.

10, without any basis or computation and in complete derogation of

the principles of natural justice. This Hon'ble Tribunal adopted the

erroneous findings of the Joint Committee constituted in the matter

to hold that Respondent No. 10 has proceeded to construct the

project without a valid EC, in complete ignorance of the fact that

the Impugned EC dated 3l't March 2020 has been validly obtained

\

{

]i
?

+
-1

i

795



o
$c L

((
o

and no fault has been found even by the Joint Committee in respect

of EC dated 3 l " March 2020,

40.On l6th-I7th lnne 2022, Respondent No. 4-SEAC-II considered

Respondent No. l0's application of firther EC for expansion of the

said project and thereafter, recommended the same to Respondent

No. 3-SEIAA. On 27n July 2022, Respondent No. 3-SEIAA

considered the project for further EC in its 2466 meeting and after

careful consideration was pleased to grant Environment Clearance

for further expansion of the said project subject to the terms and

conditions stipulated therein.

4l.On 30th Jlly 2022, Respondent No. 3-SEIAA issued the

Environment Clearance for the further expansion of the said project

of Ganga Altus subject to terms and conditions stipulated therein. It

is submitted that the Impugned EC has been superseded by the EC

dated 30th luly 2022. The said EC has not been challenged and is

subsisting in accordance with law. Hereto annexed and marked as

q rJ tjt

39.Aggrieved by the Judgment and Order dated 4n May 2022 passed

by this Hon'ble Tribunal in the present Appeal, Respondent No. l0

filed Civil Appeal No. 2771 of 2025 before the Hon'ble Supreme

Court.
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"Exhibit-F" is a copy ofEC dated 30s July 2022 for expansion of

the said project.

42.On 2nd January 2023, Consent to Establish dated 2od December 2020

was revised lor a total BUA of 6'1298.78 sq. mts. on as per EC

granted dated 30th July 2022 and issued by MPCB. Hereto annexed

and marked as ' PxnlUit-C" is a copy of Consent to Establish dated

2nd January 2023 issued by MPCB.

43.On 19'h May 2022 and 30'h May 2022, the Respondent No. 10

deposited a sum ofRs. 15 crores in accordance with the Judgment

and Order dated 46 May 2022 under protest and without prejudice

to the rights and contentions of the Respondent No. 10. Hereto

annexed and marked as "Elh!@" is a copy of letter dated lgth

May 2022 and 30s May 2022 showing the payment made under

protest.

44.On 22nd January 2024, Respondent No. l0 apprised the Hon'ble

Supreme Court during the hearing of the Civil Appeal No. 2771 of

2025 that without prejudice to the rights and contentions of the

Respondent No. 10, Respondent No. 10 had deposited an amount

{
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of Rs. l5 crores. Hereto annexed and marked as "Exhibit-I" is a
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2771 of2025.

45.On 21't March 2025, the Hon'ble Supreme Court in Civil Appeal

No. 2771 of 2025 set aside the Judgment and Order dated 4th May

2022 passed, by this Hon'ble Tribunal and restored the present

Appeal to the file of this Hon'ble Tribunal. Hereto annexed and

marked as "ExhibitJ" is a copy of the Order dated 21" March2025

passed in CANo.2771 of 2025.

46.The Appellant has erroneously alleged that the Impugned EC is an

ex post facto EC which is factually incorrect as clearly

demonstrated hereinabove. It is reiterated that the Appellant herein

has falsely represented facts relating to Plot-A and has enoneously

mixed them up with facts of the Plot-Bl of the said plot. It is

submitted that projects "Ganga Arcadia" and "Ganga Altus" have

nothing to do with each other.

47.It is also pertinent to note that the Appellant has made various false

allegations against Respondent No. 10 in respect of construction

carried on by Respondent No. 10 in Plot-A going beyond the scope

of challenge to EC and which is not the scope of challenge of the

present Appeal. The Appellant has malafidely misrepresented facts

o
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copy of Order d ated 22"d January 2024 passed in Civil Appeal No.

I

798



so as to falsely claim that the project on Plot-A was constructed in

violation of the EC dated 19fr September 2008 which had been

granted to Respondent No. 10 for the abandoned project of "Hotel

and Office Building", and which has no causal connection to the

impugned EC. Therefore, the allegations as against construction

being carried out without valid permissions, including Consent to

Establish and that the same is in violation of EC dated 196 August

2008 or without obtaining any Consent from MPCB is unwarranted

and without any merits.

48.I say that the Impugned EC as well as the subsequent EC granted

for the said project has been obtained by following due procedure

of law and there is no infirmity as regards the same.

Other developmenl permissions obtained by Respondent No, 10:

49.I say that all necessary permissions and clearances have been

obtained by Respondent No. 10 as regards the said project situated

in Plot-Bland the same are valid and subsisting as on date

Date Particulars

1 23.06.20t9 Layout Sanctioned No. DPOlCCl22lgllg
granted by PMC.

2 21.03.2020 Building Permission. No. CC/3234l19 for
total FSI of 11,342.29 sq.m.

Sr.
No.

*
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J EC granted by SEIAA for total BUA of
54,822.15 sq. mtrs.

4 02.12.2020 MPCB issued Consent to Establish for total

built-up area of 67,703.05 sq.m.

5 20.01.2021

05.04.202t Layout Sanctioned No. DPOICC/0020/2021

for Building D, E and F.

7 03.tt.202t Amendment in CTE dated 02112/2020

granted by MPCB vide amended CTE
03/1112021 for a total built up area of
54,822.15 sq. m.

8 30.07.2022 EC for expansion of EC dated 31.03.2020

granted by SEIAA, Maharashtra.

9 02.01.2023 Revised cTE for a rotal BUA of 67 ,298.78 sq.

mts. on as per EC granted dated 30.07 .2022.

10. 08.08.2023 Part Occupancy Certificate issued by PMC in
respect of shops in Building No. D, E, F on

PlotBl.
11. 06.tt.2023 Consent to Operate issued for Building No. F

on Plot B 1.

t2. 20.t1.2023 Consent to Operate issued for Building No. D
on Plot Bl.

20.03.2024 Part Occupancy Certificate issued by PMC in
respect of Building No. F on Plot B 1.

t4 24.09.2024 Revised Part Occupancy Certificate issued by
PMC in respect of Building No. F on Plot B l.

15. 2t.t0.2024 Renewal of Consent to Operate for Ganga

Altus project on Plot B 1 for completed part-I

total construction BUA of 1,104.11 sq. mts.

out of Total Construction BU A of 67 ,298.78
sq. mts.

t6. 07.02.2025 Part Occupancy Certificate issued by PMC in
respect of Building No. D on Plot B l.

l'$'M

31.03.2020

Plinth Check Certificate No. PCC/0626/20 As
per Building Permission No.CC/3234l19

dated23/03/2020 granted by PMC.

6.

13.
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t7. 09.02.2025 Consent to Operate issued for Building No. E
and Club House on Plot B I .

50.I say and submit that Respondent No. 10 has completed the

installation ofrainwater harvesting for the said project, has installed

solar PV system as well as installed Sewage Treatment Plant

C'STP) based on MBBR technology for the said project. Hereto

annexed and marked as "$!!!i![,' is a copy of Completion

Certificates for rainwater harvesting, installations of STP and solar

PV system.

5l.I say and submit that Respondent No. 10 has obtained all requisite

permissions for the said project in accordance with law. There is

nothing illegal about the permissions and clearances granted to

Respondent No. 10 as regards the said project and there is no

infirmity with respect to any of the said permissions as alleged by

the present Appellant. I crave leave to refer and rely on the aforesaid

permissions as and when produced.

Stalus of Constr uction:

52.I say that the said project has been substantially constructed. Out of

three residential buildings of the proposed project of"Ganga Altus",

F

Building'D' and Building'F' are fully constructed and Completion

t

7
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A

Certificate dated 20.03.2024 and 07.02.2025 have been received for

the said buildings respectively. With respect to Building 'E' of the

said project, the flooring has been constructed up to 22od floor.

Accordingly, third party rights have been created and the possession

process for Building 'D'and 'F' is currently underway. I say that

construction of commercial shop units of the said project are also

completed and third-party rights have been created.

53.I say that Respondent No. l0 has spent significant sums of money

for the said project, has created third party rights as regards the said

project and has otherwise altered its position as regards the said

project and despite there being no embargo in law for carrying out

the construction of the said project, impediments are being created

in carrying out legal and valid work in furtherance of the

permissions obtained for the said project.

Joinl Commitlee Repo daled 3'd December 2021 ought to be

disregarded in tolo

Violation of Princioles of Natural Justice

54.I say that on246 May 2021, this Hon'ble Tribunal passed an Order

in the present Appeal constituting a Committee of MoEF&CC,

CPCB, and MPCB ("Joint Committee") to look into the

TJME\\

oz
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allegations of the Appellant and suggest a remedial action plan

including quantum of compensation to be recovered in the matter.

Pertinently, even though the Appellant was directed to serve copy

of the Appeal on MOEF&CC, CPCB, SEIAA, SPCB, no notice was

issued to Respondent No. 10.

55.On 3'd December 2021, the Joint Committee constituted in the

present matter submitted its report that inter dlid gaye a finding that

the Joint Committee did not find any violation in respect to the

Impugned Environmental Clearance dated 31't March 2020

However, the Joint Committee gave its report suggesting imposition

of a penalty only in relation to construction on Plot-A even though

the same had no causal connection to the said project and suggested

that environment compensation ought to be levied on the

Respondent No. 10.

56.I say that this Hon'ble Tribunal proceeded to adjudicate the Appeal

without even issuing notice to the Appellant, in complete derogation

of the principles of natural justice and the statutory mandate

envisaged in Section 19(1) and 19(4Xi) of the NGT Act 2010 read

with NGT (Practice and Procedure Rules), 2011. No notice was

t

.{.
q.t

o

issued to the Respondent No. 10 before constituting a Joint
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Committee to look into the alleged violations in the Appeal. It is

well settled law that when the adherence to principles of natural

justice is expressly prescribed in the concemed statute, non-

adherence thereto, would render any proceedings ipso facto void

Imposition of Penaltv without aoplication of mind

57.I say that there are no observations made by the Joint Committee in

its Report dated 3d December 2021 regarding any violations ofthe

Impugned EC or any other permissions granted to the Respondent

No. 10. In fact, the Joint Committee has noted that the Respondent

No. 10 has carried on construction of 10,198.86 sq mtrs ofbuilt-up

area against the sanctioned built-up area of54,822.15 sq mtrs as per

EC dated 3l'I March 2020. Therefore, it is evident that there is no

violation of Impugned EC dated 3 I " March 2020.

58.I say that the Joint Committee has erroneously gone on the basis of

EC dated l9s August 2008 which was granted for a project that

stood abandoned and has no causal connection to the said project of

Ganga Altus on Plot B I of the said plot.

59.I say that The Joint Committee has not applied its mind about the

manner in which the Impugned EC has been granted or the validity

of the said Impugned EC dated 31't March 2020 which has been

o.,*g
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granted by the Authorities by following due process under the EIA

Notification 2006. The said Joint Committee Report dated 30th

November 2021 is silent with respect to the same.

60.I say that the entire basis of the Joint Committee Report stems from

the EC dated lgth August 2008 which was for the project of "Hotel

and Ofice Building" on the said plot which was never acted upon

and has not been considered by anybody, including Respondent No.

10. The project for which EC dated 196 August 2008 was granted

was abandoned and Respondent No. l0 decided not to pursue the

said project, which fact has been grossly neglected by the Joint

Committee in its Report and therefore, the Committee has

concluded that there has been violation on the part of Respondent

No. 10.

61.It is also germane to note that the Residential Project on Plot A of

"Ganga Arcadia" was a new and distinct project. It was envisioned

after the sub-division ofthe original plot. The Layout Plans of this

new Residential Project were applied and granted in 2011. It was a

new project and had nothing to do with the "Hotel and Offrce

Building" project. As this Residential Project was below 20,000 sq.

q

o
a

+

o i

mts. of BUA, no EC was required to go ahead with the construction.

.1.
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Accordingly, it was absolutely arbitrary for the Joint Committee to

even come to the conclusion that the Residential Project was in

violation of EC dt. 196 September 2008. It is pertinent to note that

the Appellant herein has falsely represented facts relating to Plot-A

and has enoneously mixed them up with facts of the Plot-Bl of the

said plot in the present Appeal which has evidently been relied on

by the Joint Committee. It is submitted that the projects "Ganga

Arcadia" and "Ganga Altus" have nothing to do with each other.

62.I say that the entire exercise carried out by the Joint Committee of

imposing penalty is without any application of mind. There is no

post facto Environment Clearance granted to Respondent No. 10 for

the said project as is evident hereinabove and prior Impugned EC

was granted to the said project in accordance with law

63.This Hon'ble Tribunal erroneously imposed an exorbitant penalty

ofRs. l5 crores on the Respondent No. 10 without giving any notice

to Respondent No. 10 and without even giving any basis or

justification for the quantification of the said amount. The

imposition of compensation of Rs. l5 crores is completely bereft of

reasons and based on conjectures and surmises and was only on the

basis of erroneous conclusions drawn by the Joint Committee.
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64.I say that it is evident that the manner in which the Joint Committee

has drawn its observations and conclusions are completely

enoneous and devoid of any merits and without application of

mind. Therefore, it is submitted that the present Joint Committee

Report has to be disregarded and dismissed as it is devoid of any

merits and was prepared without any application of mind.

Appeal is infructuous

Imousne d EC has been superseded

65.Without prejudice to the aforesaid contentions raised, it is submitted

the present Appeal is infructuous as the Impugned EC has been

superseded. I say that on l3s December 2021, the Respondent No.

10 had applied for Environmental Clearance (EC) to Respondent

No. 3-SEIAA in respect of proposed expansion of Ganga Altus

project being undertaken on Plot Bl from 54822.15 sq. mtrs. to

67,298.78 sq. mtrs.

66.Thereafter, on l6s-17'h J:fluu:re 2022, Respondent No. 4-SEAC-I[

considered the further EC for exparsion of the said project and

thereafter, recommended the same to Respondent No. 3-SEIAA. On

27r Jrrly 2022, Respondent No. 3-SEIAA considered the project for

further EC in irc 246rh meeting and after careful consideration was

\
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pleased to grant Environment Clearance for further expansion ofthe

said project subject to the terms and conditions stipulated therein.

67.On 30th tuly 2022, Respondent No. 3-SEIAA issued the

Environment Clearance for the further expansion ofthe said project

of Ganga Altus subject to terms and conditions stipulated therein.

68.I say that therefore, the Impugned EC has been superseded by EC

for expansion ofthe said project vide EC dated 306 July 2022 and

therefore, any challenge to the earlier Impugned EC dated 3l't

March 2020 has presently, become purely academic. It is also to be

noted that admittedly, there has been no challenge to the EC dated

30s July 2022 till date and is subsisting in accordance with law.

Therefore, it is submitted that the present Appeal needs to be

dismissed as infructuous.

Misioinder of Respondent No. 10

69.Without prejudice to the contentions raised herein, I say that the

Appellant has impleaded M/s. Goel Ganga India Private Limited as

Respondent No. 10. I say that on 3d June 2025,Ws. Goel Ganga

India Private Limited has since been demerged under the provisions

of the Companies Act, 2013 into separate entities. I say that as

regards the subject project ofGanga Altus on plofBl, Goel Ganga

.,j
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Heights Private Limited is the Resulting company ':,h1 ts i f '{4a
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71.I say that the Respondent No. 10 has dealt with all the allegations

raised by the Appellant in the aforementioned manner and expressly

craves leave to file a detailed parawise reply, if circumstances so

warrant.

72.In light of the above facts and circumstances, Respondent No. 10

states that the captioned Appeal as filed is completely baseless,

misconceived, and deserves to be dismissed as, evidently, the

Impugned Environment Clearance has been issued to Respondent

No. 10 in accordance with law. Respondent No. 10 is not liable to

pay any fine, whatsoever, under the Polluter Pays Principle as there

is no violation of any laws by Respondent No. 10. Therefore, this

Hon'ble Tribunal ought not to grant any relief in the captioned

Appeal which will otherwise stall the implementation of the said

e

+I
&p

i?

project.

70.Therefore, it is submitted that lv{/s. Goel Ganga India Private

Limited is wrongly impleaded as a party-Respondent in the present

Appeal. Therefore, the said Appeal ought to be dismissed on this

ground.
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73.Therefore, the Respondent No. 10 prays since the Appellant has

failed to make out even a prima facie case, leave alone a strong and

cogent case wherein interference of this Hon'ble Tribunal is

warranted in the captioned Appeal and thus the present Appeal

deserves to be dismissed in toto. Consequently, it is humbly prayed

that the penalty amount of Rs. 15 crores deposited by the

Respondent No. 10 under protest and without prejudice to its rights

and conditions ought to be refunded to Respondent No. 10.

Solemnly affirmed at Pune.

This day ofJuly.2025.

Respondent No. 1 011

A or Respondent No. l0
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VERIFICATION

I, Atul Jaiprakash Goel, aged 50 years, lndian Inhabitant, the

Director of Goel Ganga Heights Private Limited, do hereby state

that I have submitted this Affidavit on solemn affrmation and oath.

I have verified that the facts are true to my personal knowledge. I

have not suppressed any material fact known to me and relevant to

this matter.
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Minutes of 106th  SEAC-3 meeting in 7-8-9-10 March, 2020 at Dalamal House, Nariman Point, Mumbai-21. 

 

 

 

  Secretary, SEAC-3  Chairman, SEAC-3 
Page 11 of 77 

 

PP had submitted application for prior Environmental clearance for total plot area of 13652.42 m2, 

FSI area of 34804.98 m2, Non FSI area of 32898.07 m2 and total BUA of 67703.05 m2.  

The building configuration of the proposal is as below: 

Sr no  Building Name  Configuration  Height in m 

1 Wing D  LG+GR+P1+P2+P3+P4+P5+24  95.70 

2 Wing E LG+GR+P1+P2+P3+P4+P5+24 95.70 

3 Wing F LG+GR+4 18.70 

 Club House G + 1 06.45 

The case was discussed on the basis of the documents submitted and presentation made by the 

proponent. All issues relating to environment, including air, water, land, soil, ecology, biodiversity 

and social aspects were examined. The proposal is appraised as category 8(a)B2 

 

During discussion following points emerged: 

1. An extra passage of 6m for fire engine between wing E & D may be provided to connecting 

to existing fire tender driveways so that fire fighting can take place at all building which will 

also help in evacuation of occupants.  

2. PP to obtain and submit following NOC’s: (a) CFO NOC, (b) Water supply with quantity/ 

tanker agreement, (c) solid waste / e-waste management.(d) Garden NOC. 

 SEAC decided to recommend the proposal for prior environmental Clearance, subject to PP 

complying with the above conditions. 

****** 

  

10 142595 Ganga Altus 

"EXHIBIT B"
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GOEL GANGA INDIA PVT LTD/CE/UAN No.MPCB-CONSENT-0000143931/Indus-Id.24114 (02-01-2023 06:38:36
pm) /QMS.PO6_F01/00 Page 1 of 8

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24044532/4024068/4023516
Website: http://mpcb.gov.in
Email: jdwater@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/M.S.I
No:- Format1.0/JD (WPC)/UAN No.0000143931/CE/2301000215 Date: 02/01/2023

To,
M/s GOEL GANGA INDIA PVT LTD,
22/2 PLOT B1 K, KHARADI
Tal Haveli, Dist Pune Pune Your Service is Our Duty

Sub: Consent to Establish for expansion in residential and commercial
construction project under Red Category

Ref: Consent to Establish vide no. Format1.0/BO/JD(WPC)/UAN
No.091722/CE/CC-2012000098 dtd. 02.12.2020

Your application NO. MPCB-CONSENT-0000143931
For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Consent to Establish is granted for period up to Commissioning of the

project or Five Years whichever is earlier
2. The  capital  investment  of  the  project  is  Rs.74.5  Cr.  (As  per  C.A  Certificate

submitted by industry).
3. The Consent to Establish is valid for expansion in residential and commercial

construction named as M/s GOEL GANGA INDIA PVT LTD, 22/2 PLOT B1 K,
KHARADI Tal Haveli, Dist Pune Pune on Total Plot Area of 13652.42 SqMtrs
for proposed total construction BUA of 67298.78 SqMtrs as per EC granted
dated 30.07.2022 including utilities and services.

Sr.No Permission Obtained Plot Area
(SqMtr) BUA (SqMtr)

1 Consent to Establish dtd 02.12.2020 13652.42 67703.05
2 Environmental Clearance dtd 31.03.2020 13652.42 54822.15
3 Environmental Clearance dtd 25.07.2022 13652.42 67298.78

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal

1. Trade effluent Nil NA NA
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GOEL GANGA INDIA PVT LTD/CE/UAN No.MPCB-CONSENT-0000143931/Indus-Id.24114 (02-01-2023 06:38:36
pm) /QMS.PO6_F01/00 Page 2 of 8

Sr
No Description Permitted Standards to Disposal

2. Domestic
effluent

285 As per Schedule - I The  treated  effluent  shall  be
60%  recycled  for  secondary
purposes such as toilet  flushing,
air  conditioning,  cooling  tower
make  up,  firefighting  etc.  and
remaining shall be connected to
the  sewerage  system  provided
by local body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack Standards to be achieved

S-1 DG Set-1250 kVA 01 As per Schedule -II
S-2 DG Set-400 kVA 01 As per Schedule -II
S-3 DG Set-380 kVA 01 As per Schedule -II

6. Conditions under Solid Waste Rules, 2016:
Sr
No

Type Of
Waste Quantity & UoM Treatment Disposal

1 WET WASTE 665 Kg/Day
OWC with Composting/Bio
digester with composting
facility

As Manure

2 DRY WASTE 498 Kg/Day Segregation To Local Body
3 STP Sludge 28 Kg/Day Dewatering As Manure

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 100 Ltr/A Reprocessing To Authorized
Reprocesser

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government agencies.

10. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

11. Project Proponent shall  provide Organic waste digester with composting facility or
biodigestor with composting facility.

12. Project Proponent shall comply the Construction and Demolition Waste Management
Rules,  2016 which is  notified by Ministry  of  Environment,  Forest  and Climate Change
dtd.29/03/2016.

13. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

14. The project proponent shall  take adequate measures to control dust emission and
noise level during construction phase.
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GOEL GANGA INDIA PVT LTD/CE/UAN No.MPCB-CONSENT-0000143931/Indus-Id.24114 (02-01-2023 06:38:36
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15. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SIA/MH/MIS/244565/2021 dtd.  30.07.2022 for  construction project  having total  plot
area 13652.42 Sq.Mtrs, & proposed total Construction BUA 67298.78 Sq.Mtrs, as per
specific condition of EC.

16. PP  shall  submit  an  affidavit  in  Boards  prescribed  format  within  15  days  regarding
compliance  of  C  to  E  &  Environmental  Clearance.

17. This  consent  is  issued  with  overriding  effect  on  earlier  Consent  to  Establish  vide  no.
Format1.0/BO/JD(WPC)/UAN No.091722/CE/CC-2012000098 dtd. 02.12.2020.

18. This consent is issued without prejudice to an order passed in Civil Application No.
10854 before Hon'ble Supreme Court of  India and OA No 34/2020 before Hon'ble
Hon’ble NGT(WZ Pune).

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 100000.00 TXN2207003463 29/07/2022 Online Payment

 Copy to:

 
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1) A] As per your application, you have proposed to provide Sewage Treatment Plant of

designed capacity 310 CMD with MBBR technology for the treatment of 285 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

 

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as  toilet  flushing,  air  conditioning,  cooling  tower  make  up,  firefighting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 337.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.
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SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have proposed to provide the Air pollution control

(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

Stack
No. Source APC System

provided/proposed
Stack

Height(in
mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1
DG

Set-1250
kVA

Acoustic Enclosure 30.00
HSD
244

Ltr/Hr
1 SO2 117.12

Kg/Day

S-2
DG

Set-400
kVA

Acoustic Enclosure 4.00
HSD
80

Ltr/Hr
1 SO2 38.4

Kg/Day

S-3
DG

Set-380
kVA

Acoustic Enclosure 3.50
HSD
76

Ltr/Hr
1 SO2 36.48

Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall  be  provided  with  exhaust  system chimney with  oil  catcher

connected to chimney through ducting.
b) The toilet shall be provided with exhaust system connected to chimney through

ducting.
c) The air conditioner shall  be vibration proof and the noise shall  not exceed 68

dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

852



GOEL GANGA INDIA PVT LTD/CE/UAN No.MPCB-CONSENT-0000143931/Indus-Id.24114 (02-01-2023 06:38:36
pm) /QMS.PO6_F01/00 Page 6 of 8

 
SCHEDULE-III

Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C
2O/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period Validity Date

1 Consent to
Establish

Rs 10
Lakhs 15 Days

Compliance of
Consent

Conditions &
Environmental

Clearance

Up to
Commissioning
of the Project

Up to
Commissioning
of the Project

 
** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional Officer
at  the  respective  Regional  Office  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of validity
as above.

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of BG
Forfeiture

NA
 BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV

 Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

B
During construction phase, the ambient air and noise quality shall  be
maintained and should  be  closely  monitored through MoEF approved
laboratory.

C
Noise  should  be  controlled  to  ensure  that  it  does  not  exceed  the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  effluents,  air

emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The  firm  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage  system  shall  be  provided  for  collection  of  sewage  effluents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal
manholes.  No  sewage  shall  find  its  way  other  than  in  designed  and  provided  collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.
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6 Solid Waste – The applicant shall  provide onsite municipal  solid waste processing
system & shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H)
Rule 2011.

7 Affidavit  undertaking in respect of  no change in the status of  consent conditions and
compliance  of  the  consent  conditions  the  draft  can  be  downloaded  from  the  official
web site of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to
the MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.
10 The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the

environment  statement  report  for  the  financial  year  ending  31st  march  in  the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant  shall  obtain Consent to Operate from Maharashtra Pollution Control
Board before commissioning of the project.

This certificate is digitally & electronically signed.
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ITEM NO.34               COURT NO.7               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL DIARY NO(S). 31194/2023

M/S. GOEL GANGA INDIA PRIVATE LIMITED
FORMERLY KNOWN AS GOEL GANGA 
DEVELOPERS (INDIA) PRIVATE LIMITED   Appellant(s)

                                VERSUS

TANAJI BALASAHEB GAMBHIRE & ORS.                   Respondent(s)

(IA  No.196669/2023-CONDONATION  OF  DELAY  IN  FILING  and  IA
No.196668/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and  IA  No.196667/2023-PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA NO.200513/2023 – PERMISSION TO FILE
ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES  AND  IA  NO.200514/2023  –
EXEMPTION FROM FILING O.T.)
 
Date : 22-01-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s)   Mr. Vinay Navare, Sr. Adv.
                   Mr. Saket Mone, Adv.
                   Ms. Anshula Vijay Kumar Grover, AOR
                   Ms. Nitika Grover, Adv.
                   Mr. Abhishek Salian, Adv.
                   
For Respondent(s)   

          UPON hearing the counsel the Court made the following
                             O R D E R

The learned senior counsel appearing for the appellant states

that  without  prejudice  to  the  rights  and  contentions  of  the

appellant, the appellant has deposited an amount of Rs.15 crores.

Issue notice on the application for condonation of delay as

well as on the Civil Appeal.

To be heard along with Civil Appeal Diary No.35397 of 2023.

(ASHISH KONDLE)                                 (AVGV RAMU)
COURT MASTER (SH)                             COURT MASTER (NSH)

Digitally signed by
ASHISH KONDLE
Date: 2024.01.24
18:20:19 IST
Reason:

Signature Not Verified
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO.1215   OF 2025

M/S. GOEL GANGA INDIA PRIVATE LIMITED   ...Appellant(s)

                  Vs.

TANAJI BALASAHEB GAMBHIRE & ORS.   ...Respondent(s)

WITH

CIVIL APPEAL NO. 2771 OF 2025
         

  O R D E R

With  the  consent  of  the  parties,  the  appeals  are

taken up for hearing.

There is nothing placed on record to show that the

National  Green  Tribunal  granted  an  opportunity  to  the

appellant to raise an objection to the report of the Joint

Committee.  The impugned judgment is based on the report of

the Joint Committee.

Only on  this  ground,  we  set  aside  the  impugned

judgment dated 4th May, 2022 and restore Appeal Nos.32 and 34

of 2020 to the file of the National Green Tribunal.

Within six weeks from today, it will be open for the

appellant  to  raise  an  objection  to  the  Joint  Committee

report including an objection that a fresh exercise needs to

be done by appointing a Joint Committee.

1

Digitally signed by
ANITA MALHOTRA
Date: 2025.03.26
19:26:27 IST
Reason:

Signature Not Verified
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The National Green Tribunal will hear the parties and

decide the appeals in accordance with law.  

All contentions on merits are left open.

The amounts deposited by the appellant in both the

appeals  shall  remain  invested  in  fixed  deposit  till  the

disposal of the restored appeals.

The appeals are accordingly partly allowed.

..........................J.
       (ABHAY S.OKA)

                          

 ..........................J.
       (UJJAL BHUYAN) 

NEW DELHI;
March 21, 2025.

2
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ITEM NO.49               COURT NO.4               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  1215/2025

M/S. GOEL GANGA INDIA PRIVATE LIMITED              Appellant(s)

                                VERSUS

TANAJI BALASAHEB GAMBHIRE & ORS.                   Respondent(s)

(IA No.187835/2023-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)
 
WITH C.A. No. 2771/2025 
(IA No.196667/2023-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)
 
Date : 21-03-2025 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s) : 
                   Mr. Vinay Navare,Sr.Adv.
                   Mr. Saket Mone,Adv.
                   Ms. Anshula Vijay Kumar Grover, AOR
                   Mr. Lenpithang,Adv.
                   
For Respondent(s) : 
                   Mr. Nitin Lonkar,Adv.
                   Ms. Sonali Suryawanshi,Adv.
                   Ms. Pradnya Bheke,Adv.
                   Mr. Dikshant Mandhan,Adv. 
                   Mr. Shankey Agrawal, AOR
                   
                   Mr. Mukesh Verma, Adv.
                   Mr. Pankaj Kumar Singh, Adv.
                   Mrs. Vatsala Tripathi, Adv.
                   Mr. Pawan Kumar Shukla, Adv.
                   Mr. Krishna Prakash Dubey, Adv.
                   Mr. Shashank Singh, AOR                   
                   
                   Mr. Rahul Garg, Adv.
                   Mr. Dhaval Mehrotra, AOR
                   Ms. Aditi Desai, Adv.
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          UPON hearing the counsel the Court made the following
                             O R D E R

The  appeals  are  partly  allowed  in  terms  of  the

signed order.

Pending applications also stand disposed of.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

(Signed order is placed on the file.)

4
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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL 
WESTERN ZONE BENCH AT PUNE 
APPEAL NO. 34 OF 2020 
     
 
Tanaji Balasaheb Gambhire    … Appellant 
   
  Versus 
 
Chief of Secretary, Govt, of Maharashtra  
& Ors.                                  ... Respondents  

 
 
   
 
 
 
 
 
 

      
                 AFFIDAVIT IN REPLY ON BEHALF 
                               OF RESPONDENT NO.10 

                                                                    Dated this     day of  July 2025 
 

 

 

 

 
 
 
 

       Vidhii Partners 
       Advocates for Respondent No.10 
       2nd Floor, Darabshaw House,  
       Shoorji Vallabhdas Marg,  
       Ballard Estate, Mumbai – 400001.  
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